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Letter no- 34/N GT OANO-LS T/ZQm/SUMNy)L/z# Date- April )2 , 2024

From,
Rajendra Prasad,
Regional Officer,
U.P. Pollution Control Board,
Firozabad.

To,
The Registrar,
National Green Tribunal,
Principal Bench,
New Delhi.
E-mail : judicial-ngt@gov.in

Sub.: Joint Committee inspection Report in compliance of the order dated
12.02.2024 passed by the Hon’ble National Green Tribunal, New Delhi in
Original Application No. 497/2022 In Re: Sunny Yadav Versus State of
Uttar Pradesh & Ors.

Sir,
Most respectfully it is submitted that in compliance of the orders passed by this
Hon'ble Tribunal in the matter of O.A. N0.497/2022, Sunny Yadav Versus State of Uttar
Pradesh & Ors., the members have been nominated in the joint committee by the
concern authorities and the committee has carried out field visits on 19.03.2024.
Therefore, the Joint committee inspection report is attached herewith and forwarded

to you with the request that the same may place before the Hon’ble Tribunal for kind
perusal and consideration please.

Encis: As above

Yours Sincerely,

—

Firozabad. (Rajendra Prasad)
Dated: 12.04.2024 Regional Officer,
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REPORT
PLACED BEFORE HON’'BLE NATIONAL GREEN TRIBUNAL
(NGT), NEW DELHI
O.A. No. 497 of 2022

IN THE MATTER OF

SUNNY YADAV APPLICANT
VERSUS
STATE OF UTTAR PRADESH RESPONDENT
INDEX
S.N. PARTICULARS PAGENO. |

1. REPORT OF JOINT COMMITTEE CONSTITUTED
IN THE MATTER OF O.A. NO. 497/2022 SUNNY
YADAV VERSUS STATE OF UTTAR PRADESH IN
COMPLIANCE OF HON'BLE NGT, ORDRT DATED:
12.02.2024.

2. | ANNEXURE-A: HON'BLE NGT ORDER DATED:
12.02.2024

1
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Report

In compliance of
Hon’ble NGT, Principal Bench, New Delhi’s order dated 12.02.2024
In the matter of Original Application N0.497/2022

(Sunny Yadav Versus State of Uttar Pradesh)

Joint Committee
(CPCB, UPPCB & District Magistrate, Mainpuri, UP)
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1.0. Background
Hon'ble NGT vide its order dated 12.02.2024 in the matter of O.A. No. 497 of
2022 Sunny Yadav Versus State of Uttar Pradesh directed for verification of
compliance status of three brick kilns, namely, (i) M/s Dayal Brick and Tiles,
Nagariya, District Mainpuri, (i) M/s Shiv Ent Bhatta, Ghitoli, District Mainpuri and
(i) M/s Govind Brick Works, Devamai, District Mainpuri in violation of

environmental norms. Relavant part of the Hon'’ble NGT order is as below:

“ ... Having regard to the above submissions, we direct the Joint
Committee to carry out fresh inspection of the above three brick kilns and
submit fresh report in respect of compliance status by these three brick
kilns. Let the report be filed within eight weeks by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF....”
Copy of the reference NGT order is annexed as Annexure-A.

In compliance to said order, following committee was constituted.

Nominated Members

1. Sh. Abhishek Kumar, SDM, Mainpuri
2. Sh. Arvind Kumar, Scientist ‘C’, CPCB, RD Lucknow
3. Sh. Rajendra Prasad, RO, Regional Office, UPPCB, Firozabad

2.0. Inspection and Monitoring of Joint Committee:

Committee carried out the inspection of these three brick kilns namely, (i) M/s Dayal
Brick and Tiles, Nagariya, District Mainpuri, (i) M/s Shiv Ent Bhatta, Ghitoli, District
Mainpuri and (i) M/s Govind Brick Works, Devamai, District Mainpuri on 18.03.2024.

Brick kilns wise observations of joint committee are as below:
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Inspection of M/s Dayal Brick and Tiles:

.1.General Observation:

. MIs /s Dayal Brick and Tiles is located at Village Nagariya, Post Dharau, District

Mainpuri and owned by Sh. Lalit Verma.

The brick kiln is based on zig-zag technology.

3. The brick kiln is granted first consent to operate on 08.01.2002 by UPPCB. Copy

of the consent in enclosed as Annexure-1.

The brick kiln has granted consent to operate with installed capacity 20,000
bricks/day under Air (Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act, 1974 by UPPCB which is valid up-to
31.07.2025. Copy of consent is enclosed as Annexure-2.

As per receipt of mining fee submitted to Directorate of Geology and Mining, Uttar
Pradesh, 0.7946 hectare land is allotted to brick kilns for mining in Financial Year
2023-24. Copy of receipt is enclosed as Annexure-3.

During visit the brick kiln was found operational and it is informed that firing has
been started from March 2024.

As per Lekhpal report, distance of habitation, Orchid, Schools, Petrol Pump, other

nearest brick kiln, and National/ State Highway from brick kiln is as bellow:

S.N. Parameter Distance Siting criteria as per
Jila panchayat
guideline

1. Nearest North Village-Lahra 200 meters

habitation as Mahuan 1500 m
village South Village Mahmood | 200 meters
Nagar, 600 m
East Village-Nagariya 300 | 200 meters |
m
West Village-Dharau,600 200 meters o
m

2. Nearest Orchid | No orchid 1.5 Km in East and

West Direction
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300 meters in North
and South Direction
3. Nearst Brick | Shiv Parbha Eant Udhyog 3 km | -
kilns
4, Nearest Suditi Global Academy 300 m 200 meters
School Pt. Lakhpati Rai Jr. High
School 120 m
5. Nearest Petrol | Shanti filling station 2 K.m. 200 meters
Pump
6. Nearest State | 600-meter Devi Dharak bypass 25 eters
Highway
8. Since, the unit is operational before the notification of Uttar Pradesh brick kilns

(siting criteria for establishment) rules,2012. Hence, present distance criteria is
considered based on Jila Panchayat guideline. The UPPCB was granted its first

consent to operate to the unit based on Jila Panchayat guideline.

2.1.2. Compliance Status on the recommendation made by the committee vide
inspection dated 29.11.2022, submitted to Hon’ble NGT on 07.01.2023:

S.N. Committee recommendation

Compliance Status

1. The unit should comply with the

applicable Siting criteria of the state.

As per Lekhpal report, Unit is
presently non-complying w.r.t
Jila Panchayat Siting guideline.
Copy of Lekpal report is annexed

as Annexure-4.

2. Providing adequate stack emission

monitoring facility.

Complied, Stack monitoring
facility with Platform, ladder and
portholes has been installed.

Kindly refer Photograph No-1.
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Obtaining NOC from State Ground

water Department for bore well.

Complied, copy of registration of |
State Ground water Department

is enclosed as Annexure-5.

All the three brick kilns should have
pucca road within the premise for
vehicle movement to prevent fugitive

dust emission.

Non-compliance, kindly refer

Photograph No-2.

All three brick kilns should develop
proper green belt as per consent to

minimize dust emission.

Partially complied, Unit has
done plantation but Plantation
area is in not as per consent (i.e.
of total

minimum 33% area).

Kindly refer Photograph No-3.

Needs to be increase the
plantation around the brick kiln.
Water sprinklers are required to be Complied, Water sprinkling

deployed for prevention of fugitive

emission.

facilities has been done through
tanker for water sprinkling around
the brick kiln. Kindly
Photograph No-4.

refer

Fuel should be stored under proper

shed to prevent fugitive emission.

Partially complied, Fuel has
been covered with tarpaulin.

Kindly refer Photograph No-5.

Flow meter should be installed at|Complied, Flow meter at
borewell for better water | borewell has been installed.
Management. Kindly refer Photograph No-6.

Environmental monitoring  report | Partially complied, Stack

which includes ambient air quality,
stack emission monitoring required to
submitted by Project Proponent on bi-

monthly basis while in operation.

Monitoring has been carried out
by unit through M/s Fare Labs
Private Limited, Gurugram on
12.03.2024 and the monitoring
by
representative of brick kiln. Copy

report is provided

of the stack monitoring report is
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annexed as Annexure-6.
Ambient air quality monitoring

was not done by unit.

2.2. Inspection of M/s Govind Brick Works:

2.2.1.0bservation:

(7

M/s Govind Brick Works is located at Village Devamai, District Mainpuri and owned

by Sh. Sunil Kumar Verma.

2. The brick kiln is based on zig-zag technology.
3. The brick kiln is granted first consent to operate on 16.03.2005 by UPPCB. Copy

of the consent in enclosed as Annexure-7.

The brick kiln has granted consent to operate with installed capacity 22,000
bricks/day under Air (Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act, 1974 by UPPCB which is valid up-to
31.07.2024. Copy of valid consent is enclosed as Annexure-8.

As per receipt of mining fee submitted to Directorate of Geology and Mining, Uttar
Pradesh, 0.6743 hectare land is allotted to brick kilns for mining in Financial Year
2023-24. Copy of receipt is enclosed as Annexure-9.

During visit the brick kiln was found operational and it is informed that firing has
been started from March 2024.

As per Lekhpal report, distance of habitation, Orchid, Schools, Petrol Pump, other
nearest brick kiln, and National/ State Highway from brick kiln is as bellow:

S.N. Parameter Distance Siting criteria as per Jila
panchayat guideline
Nearest North Village-Kodar 400 m | 200 meters
habitation as | South Village- Paij, 270 m | 200 meters
village East Village-Devamai 600 | 200 meters
m
West | Village- 200 meters |
Kapurpur,1300 m
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|2, Nearest Orchid | No orchid 15 Km in East and
West Direction
300 meters in North and
South Direction
'3 Nearst  Brick | JSB Brick Field 2.2 km -
kilns
4. Nearest School | Primary School Devamai 700 | 200 meters
m
Maan Singh primary school
800 m
B. Nearest Petrol | Sohan filling station 3.6 K.m. 200 meters
Pump
6. Nearest State | 2.9 Km Mainpuri Shikohabad 25 eters
Highway Marg

8. Since, the unit is operational before the notification of Uttar Pradesh brick kilns

(siting criteria for establishment) rules,2012. Hence, present distance criteria is

considered based on Jila Panchayat guideline. The UPPCB was granted its first

consent to operate to the unit based on Jila Panchayat guideline.

2.2.2.Compliance Status on the recommendation made by the committee vide
inspection dated 29.11.2022, submitted to Hon’ble NGT on 07.01.2023:

S.N. Committee recommendation

Compliance Status

1 The unit should comply with the
applicable Siting criteria of the state.

As per Lekhpal report Unit is
complying w.rt. Jila Panchayat
Siting guideline. Copy of Lekpal
report is annexed as Annexure-
10.

2, Providing adequate stack emission
monitoring facility.

Complied, Stack monitoring
facility with Platform, ladder and
portholes has been installed.
Kindly refer Photograph No-7.
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Obtaining NOC from State Ground

water Department for bore well.

Complied, copy of registration of
State Ground water Department

is enclosed as Annexure-11.

All the three brick kilns should have
pucca road within the premise for
vehicle movement to prevent fugitive

dust emission.

Non-compliance, kindly refer
Photograph No-11.

All three brick kilns should develop
proper green belt as per consent to

minimize dust emission.

Partially complied, Unit has
done plantation but Plantation
area is in not as per consent (i.e.
minimum 33% of total area).
Kindly refer Photograph No-12.
Needs to be increase the

plantation around the brick kiln.

Water sprinklers are required to be
deployed for prevention of fugitive

emission.

Complied, Water sprinkling
facilites has been done through
tanker around the brick Kiln.
Kindly refer Photograph No-13.

Fuel should be stored under proper

shed to prevent fugitive emission.

Partially complied, Fuel has
been covered with tarpaulin.

Kindly refer Photograph No-14.

Flow meter should be installed at
borewell for better water

Management.

Complied, Flowmeter at borewell
has been installed. Kindly refer
Photograph No-15.

Environmental monitoring  report
which includes ambient air quality,
stack emission monitoring required to
submitted by Project Proponent on bi-

monthly basis while in operation.

Partially complied,  Stack
Monitoring has been carried out
by unit through M/s Fare Labs
Private Limited, Gurugram on
12.03.2024 and the monitoring
report is provided by
representative of brick kiln. Copy
of the stack monitoring report is

annexed as Annexure-121
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Ambient air quality monitoring

was not done by unit.

2.3. Inspection of M/s Shiv Ent Bhatta:

2.3.1.0bservation:

L

N

M/s Shiv Ent Bhatta is located at Village Ghitauli, District Mainpuri and owned by
Sh. Mamta Verma.
The brick kiln is based on zig-zag technology with installed ID fan.

3. The brick kiln is granted first consent to operate on 08.01.2002 by UPPCB. Copy

of the consent in enclosed as Annexure-13.

The brick kiln has granted consent to operate with installed capacity 22,000
bricks/day under Air (Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act, 1974 by UPPCB which is valid up-to
31.07.2024. Copy of valid consent is enclosed as Annexure-14.

As per receipt of mining fee submitted to Directorate of Geology and Mining, Uttar
Pradesh, 0.9055 hectare land is allotted to brick kilns for mining in Financial Year
2022-23. Copy of receipt is enclosed as Annexure-15.

During visit the brick kiln was found operational and it is informed that firing has
been started from March 2024.

As per Lekhpal report, distance of habitation, Orchid, Schools, Petrol Pump, other

nearest brick kiln, and National/ State Highway from brick kiln is as bellow:

S.N. Parameter Distance Siting criteria as per Jila

panchayat guideline

Nearest North Village-Sindhpur 200 meters

habitation as 1500 m

village South | Village Ghitauli, 875 | 200 meters
m

East Village-Kaderahar 200 meters
1600 m
West Village Jaswantpur | 200 meters
Nagar, 1200 m
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2 Nearest Orchid | No orchid 1.5 Km in East and
West Direction
300 meters in North
and South Direction
;2 Nearst Brick | M/s Yadav Brick Field 400 | -
kilns meters
4. Nearest School | Purv  Madhyamik Vidyalaya | 200 meters
Jaswantpur 570 m
Primary School Madhupuri 640
meters
Samrath Prithviraj Chauhan
Mahavidyalaya Ghitauli - 590
meters
3. Nearest Petrol | Jasvantpur filling station 1 | 200 meters
Pump K.m.
6. Nearest State | 315 meter 25 eters
Highway
8. Since, the unit is operational before the notification of Uttar Pradesh brick kilns

(siting criteria for establishment) rules, 2012. Hence, present distance criteria is

considered based on Jila Panchayat guideline. The UPPCB was granted its first

consent to operate to the unit based on Jila Panchayat guideline.

2.3.2.Compliance Status on the recommendation made by the committee vide
inspection dated 29.11.2022, submitted to Hon’ble NGT on 07.01 .2023:

S.N. Committee recommendation Compliance Status
y The unit should comply with the | As per Lekhpal report Unit is
applicable Siting criteria of the state. | complying w.r.t. Jila Panchayat
Siting guideline. Copy of Lekpal
report is annexed as Annexure-
16.
2. Providing adequate stack emission | Complied, Stack monitoring
monitoring facility. facility with Platform, ladder and
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portholes has been installed.
Kindly refer Photograph No-13.

Obtaining NOC from State Ground

water Department for bore well.

Complied, Copy of registration of
State Ground water Department

is enclosed as Annexure-17.

The brick kilns should have pucca
road within the premise as well as link
road for vehicle movement to prevent

fugitive dust emission.

Non-compliance, kindly refer
Photograph No-14.

All three brick kilns should develop
proper green belt as per consent to

minimize dust emission.

Partially complied, Unit has
done plantation but Plantation
area is in not as per consent (i.e.
minimum 33% of total area).
Kindly refer Photograph No-15.
Needs to be increase the

plantation around the brick Kiln.

Water sprinklers are required to be
deployed for prevention of fugitive

emission.

Complied, Water sprinkling
facilities has been done through
tanker around the brick kiln.

Kindly refer Photograph No-16.

Fuel should be stored under proper

shed to prevent fugitive emission.

Partially complied, Fuel has
been covered with tarpaulin.
Kindly refer Photograph No-17.

Flow meter should be installed at
borewell for better water

Management.

Complied, Flowmeter at borewell
has been installed. Kindly refer
Photograph No-18.

Environmental monitoring  report
which includes ambient air quality,
stack emission monitoring required to
submitted by Project Proponent on bi-
monthly basis while in operation.

Partially complied, Stack
Monitoring has been carried out
by unit through M/s Fare Labs
Private Limited, Gurugram on
12.03.2024 and the monitoring
report is provided by

representative of brick kiln. Copy
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of the stack monitoring report is

annexed as Annexure-18.

Ambient air quality monitoring

was not done by unit.

3.0. Concluding remarks:

All the three brick kilns are granted first consent to operate under Air (Prevention and
Control of Pollution) Act, 1981 and Water (Prevention and Control of Pollution) Act,
1974 Act from UPPCB on or before 2005 based on applicable siting guideline of Jila
Panchayat. Copy of the siting guideline of Jila Panchayat is annexed as Annexure-
19. All the units were found partially complying with the joint committee

recommendations.
Name and designation of Nominated Member Signature
Abhishek Kumar, SDM, Mainpuri dU

Arvind Kumar, Scientist ‘C’, CPCB, RD Lucknow

Rajendra Prasad, Regional Officer, UPPCB, Firozabad
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"~ Annexure to Consent issued to M/s.DAYAL BRICKS AND TILES vide

i

U.P. POLLUTION CONTROL BOARD, LUCKNOW Z/f 0

Consent Orﬂer No. 12602094/ Water Dated : 06/07/2021

2

4(a)

4(b).

Lh

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of BRICK APPROX - 20000
ENT/DAY.
The quantity of maximum daily effluent discharge should not be more than the following :

__Effluent Discharge Details | |

S.No Kind of Effulant Maximum daily Treatment facility and '
discharge, KL /day discharge point
1 Domestic 1.0 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent

| Domestic Effulant =

S.No Parameter Standard _ﬂ_“_!
1 BOD 30 Mg/l mne
2 CoD 250 Mgl |
3 ! | Total Suspended Solids 100 Mg/l |
4 Oil & Grease ! 10 Mg/L

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. . :

Industrial Effulant |
S.No l Parameter [ Standard !

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with ireated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory |

The other pollutant for which norms have not been preseribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/stanidards preseribed under The Environment
(Protection) Act, 1986. ;

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal peint. This common effluent disposal point should have arrangement for

~ flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. The Brick Kiln shall apply for renewal of consent at least 2 months, before expiry of consent.

2. This consent is valid only for products and quantity mentioned above.

3. The Brick Kiln shall provide water pollution control system as per condition EP act 1986 and rule
made their under from time to time environmental clearance.

4. The Brick Kiln shall provide water pollution control system as per condition EP act 1986 and rule
made their under from time to time environmental clearance.

5. The board reserved is rights to very all or any of the condition in the consent if due to technology
improvement or otherwise such variation (Including the change of any control equipment, other
whole or in part is necessary.

6. The Brick Kiln shall bring minimum 33% of available open land under green coverage/plantation.,
Brick Kiln shall ensure adequate plantation and green belt within the premises.

7. The Brick Kiln shall achieved the national ambient air quality standards prescribed by govt. of
India notification dated 16.11.2009 as amended and Brick Kiln shall be operated in such 2 manner
that ambient air quality should not be adversely affected.

8. The Applicant shall maintained good house keeping.

9. Brick Kiln shall obtain prior approval before making any modification in
product/process/fuel/plant machinery. Failing which consent would be deemed voidBrick Kiln shall
abide by directions given by Hon'ble Supreme Court, High Court, National Green Tribunals, Central
Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and safeguard of
environment from time to time.

10. Brick kiln is directed to fully comply the conditions mention in environmental clearance issued
by Distt Level Environment impact Assessment Authority (DEIAA).

11. Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke, filter
press cake, and other wastes like plastic, rubber, leather cutting etc. shall not be used as fuel.

12. Brick kiln shall provide permission to this office issued by Zila Panchayat and Mining
Department within three month from date of issue of this consent to operate.

13. The brick kiln must ensure full compliance of prescribed emission standards as notified by
Ministry of Environment and forest, Government of India via serial no. 74 of Schedule-I in
notification no. GSR 543(E) dated 22.07.2009 issued under Environment (Protection) Rules, 1986.
14. The brick kiln should comply the notification issued under the Environment (Protection) Act.,
1986.

15. Compliance report of this consent order must be sent to this office within two months.

16. Consent is granted subject to submission of analysis report of emission samples by the Brick Kiln
from board’s lab/lab approved by board, within a period of one month viz-a-viz achicvement
standard.

17. Ash content should be used for low lying land filling in a scientific manner.

18. The Brick Kiln on conversion of natural draft to induced draft Brick Kilns (with rectangular kiln
shape and zig-zag brick setting) in session.

19. The Brick Kiln shall submit required documents like that Environment Clearance certificate,
Latest Balance Sheet which is certified by Chartered Accountant (C.A.) within one month.
SPECIFIC CONDITIONS-: ;

1. Brick Kiln will have to comply the orders of Hon’ble Supreme Court, High Court, NGT, CPCB,
MOEF and order/directions of government, State Board issued time to time, Otherwise this consent
will be revoked if Brick Kiln found in non compliance in respect of the consent conditions during the
sudden inspection made by the Board’s Officers.

2. Brick Kiln is established/operated Khasra No, 613, 614, 631, Village-Nagariya Dharau, Mainpuri
Dehat, Tehsil & District-Mainpuri.

3. If any writ is the filled in Court against Brick Kiln as well as Board, Consent may be revoked
withoul giving prior notice. '

4. The Brick Kiln shall follow up their statements as mentioned in the Affidavil dated 14.06.2021
otherwise issued consent will be revoked.

5. Brick Kiln shall operate in such a way that no complaints regarding air pollution should be
received. Otherwise consent may be revoked.

6. Brick Kiln shall ensure to follow up the guidelines of the Brick Kilns issued in June, 2012,

GENERAL CONDITION.

Issued with the permission of competent authority .
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For and on behalf of U.P. Pollution Control Board .
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=~ UTTAR PRADESH POLLUTION CONTROL BOARD
¢ e Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppeb.com

CONSENT ORDER
Ref No. - Dated : 06/07/2021
130033/UPPCB/Firozabad(UPPCBRO)/CTO/wat
er/MAINPURY/2021
To,

Shri LALIT VERMA

Mis DAY AL BRICKS AND TILES
Nagariya, Mainpurl, MAINPURI,205001
MAINPURI

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. DAYAL BRICKS AND TILES

Reference Application No :12602094 Dated :06/07/2021

For dispaosal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. DAYAL BRICKS AND
TILES is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through seplic tant/soak pit
subject to general and special conditions mentioned in the annexure ,in refrence to their foresaid

—

application .
2. This consent is valid for the period from 26/06/2021 to 31/07/2025 .
% In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions urider section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

1 Digitally signed
Manoj by Maroj Kumar REGIONAL OFFICER,
Kumar 1gsr27+0s3c FIROZABAD

Enclosed : As above
(condition of consent):

Copyto: 1. CEO 4, U.P. POLLUTION CONTROL BOARD, LUCKNOW
2. Apar Mukhya Adhikari, Jila Panchyat
3. Asst. Comm., Commercial Tax Department
4. Dist. Mines Officer, Mining ]
Kumar

M a n OJ Digitally signed

by Mangj Kumar

Date: 2021.07.06

| B:S_?'.BB +05'30°

REGIONAL OFFICER,
FIROZABAD

-
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U.P: Pollution Control Board Cg ;Z—
CONSENT ORDER
Ref No, - Dated : 24/11/2019
69862/ UPPCB/Firozabad(UPPCBRO)/CTO/water
{MAINPURI/2019
To, y

Shri SUNILKUMAR VERMA

M/s GOVIND BRICKS WORKS

' Devamai, Mainpuri ,MAINPURI,205001
MAINPURI

Sub : Consent under Section 25/26 of The Water (Prevention and conirol of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. GOVIND BRICKS WORKS

Reference Application No :6254107 : Dated :24/11/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. GOVIND BRICKS WORKS
is hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 14/10/2019 to 31/07/2024 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended ,

This consent is being issued with the permission of competent authority . Mano J Digitally sigried
by Manoj Kumar
Oate: 2019.11.24

KU mapr oroso +os30
For and on behalf of U.P. Pollution Control Board

Regional Officer

Enclosed : As above
(condition of consent):

M an OJ' Digitafly signeg

by Manof Kumar
Date: 2019.11.24

Kumar ogs7-0s30
Regional Officer

Copy to: ~ CEO-4, U.P. Pollution Control Board, Lucknow.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

2%

i Annexure to Consent issued to M/s.GOVIND BRICKS WORKS vide

| Consent Order No. 6254107/ Water © Dated : 24/11/2019

" 2.

3.

P

4(a)

: 4(b).

— fhokspinien

P

CONDITIONS OF CONSENT

* This consent is valid only for the approved production capacity of Bricks Approx - 22000 Per Day .
The quantity of maximum daily effluent discharge should not be more than the followin g ”
| _-_..]

Effluent Discharge Details R
8.No Kind of Effulant Maximum daily | Treatment facility and|
discharge. KL/day discharge point
1 : Domestic 1 Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system, The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
elfluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in con formity with
the following norms dated treated effluent .

Domestic Effulant
i ' S.No f Parameter l Standard ’

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conlormity with the following norms. . :

| —

| Industrial Effulant - _J
E S.No I Parameter | Standard - r

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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GENERAL CONDITION, % S

| &, 1. The industry shall apply for renewal of consent at least 2 months, before expiry of consent,
‘ 2. This consent is valid only for products and quantity mentioned above.

3. The Industry shall provide water pollution control system as per condition EP act 1986 and rule
made their under from time to time environmental clearance.
4. The Industry shall provide water pollution control system as per condition EP act 1986 and rule
| made their under from time to time environmental clearance.
! . 5. The board reserved is rights to very all or any of the condition in the consent if due to technology
| improvement or otherwise such variation (Including the change of any control equipment, other
whole or in part is necessary.
6. The Industry shall bring minimum 33% of available open land under green coverage/plantation.
Brick Kiln shall ensure adequate plantation and green belt within the premises.
7. The industry shall achieved the national ambient air quality standards prescribed by govt. of India
notification dated 16.11.2009 as amended and Brick Kiln shall be operated in such a manner that
ambient air quality should not be adversely affected.
8. The Applicant shall maintained good house keeping.
§ 9, Industry shall obtain prior approval before making any modification in product/process /fuel/plant
: machinery.Failing which consent would be deemed void Brick Kiln shall abide by directions given
by Hon'ble Supreme Court, High Court, National Green Tribunals, Central Pollution Control Board
and Uttar Pradesh Pollution Control Board for protection and safeguard of envirenment from time to
time.
10. Brick kiln is directed to fully comply the conditions mention in environmental clearance issued
by Distt Level Environment impact Assessment Authority (DEIAA),
11. Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke, filter
press cake, and other wastes like plastic, rubber, leather cutting etc. shall not be used as fuel.
12. Brick kiln shall provide permission to this office issued by Zila Panchayat and Mining
Department within three month from date of issue of this consent to operate.
13. The brick kiln must ensure full compliance of prescribed emission standards as notified by
Ministry of Environment and forest, Government of India via serial no. 74 of Schedule-l in
notification no. GSR 543(E) dated 22.07.2009 issued under Environment (Protection) Rules, 1936.
: 14. The brick kiln should comply the notification issued under the Environment (Protection) Act.,
i 1986.
15. Compliance report of this consent order must be sent to this office within two months.
16. Consent is granted subject to submission of analysis report of emission samples by the industry
from board’s lab/lab approved by board, within a period of one month viz-a-viz achievement
standard.
17. Ash content should be used for low lying land filling in a scientific manner.
18. The Brick Kiln on conversion of natural draft to induced draft Brick Kilns (with rectangular kiln
shape and zig-zag brick setting) in seasion.
19. The Brick Kiln shall submit required documents like that Environment Clearance certificate,
Latest Balance Sheet which is certified by Chartered Accountant (C.A.) within one month.
SPECIFIC CONDITIONS-:
1. Your Industry is situated within Qut of TTZ area. Industry will have to comply the orders of
Hon’ble High Court, NGT, CPCB, MOEF and order/directions of government, State Board issued
time to time. Otherwise this consent will revoke if industry found in non compliance respect of the
consent conditions during the sudden inspection made by the Board’s Officers.
2. The Industry shall have separate drainage system along with treatment facilities. No sewage
effluent or storm water shall be mixed with industrial effluent. Industry shall also provide treatment
facility (STP) for Sewage Treatment gencrated from manufacturing process.
3. Brick Kiln is established/operated at Khasra No. 82, 83, Village-Devamai, Agra Road, Mainpuri.
4, The industry shall follow up their statements as mentioned in the Affidavit otherwise issued
consent will be revoked.
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“ 1 Digitaliy signad
“ﬁ Issued with the permission of competent authority . Man 0) bt Ma;;i ;:-:w)a{rl
ret ate: 2019.11.2
E' : Kumar aoss sosso
;* For and on behalf of U.P. Pollution Control Board .

Regional Officer
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Government of Utkar wadesh
Litar Prads :sn;reacmy Form-209(1) - chalian for Depasiting Money

_ 1o be submitted thIL-I_:‘.’}F- Net-Payment| o e ok
AKV230043087 jthallan Date:30/11/ 2023 i
Ihl Year. 26232024 Tax Period: ONETIME
Mamne of the Bank: Slale Bank of India
IUnioue id:
{Depositor Name. [pAvAL 8RICKS AND TILES pmn
Dep usitor Address: [1ASARIYA DHARAY ROAD MAINPURT S -n

ot i T S (1 815 R IR O WS T e
UM Stare Bank i fndio Wz

ot Remarks-oROY
ENUE NO RECEIVED AF FERAHE Fiaw

Ak
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224124, 3:46 PM

about:blanl
2

{(Namami Sange & Bural Water Supnt

Ministry of Jal Shakt

TR b
}F B

Form 3 (A)
[See Rule 8(1))

GROUND WATER DEPARTMENT

Government of Utar pPradesh (" =t &
.iT‘lja%('(_‘qu

epaitinests

Lass P e TR
2400 e

Certificate of Registration of User for Abstraction of Ground Water

{UIS10(1) of the Uttar Pradesh Ground Water fa

Registration No.: 20240100024 &

Mare of the Owner LALIT KUMAR VERMA

Designation

Te

PARTNER

Company Address

1, NAGARIYA MAAINPUR, MAINPUR! , UTTAR PRADESH,
e T

Address of the Applicant 1, NAGARIYA , MAINPUR] MAINPURI UTTAR PRADESH 205001

Rate of Submission Q80172024

Location Particulars

District Meinpuri

Plot No./Khasra No. 613
Ward No./Holding No.

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking 01/03/2023

of the Well

Type of Well Tube WelliBoring
Purpose of well Commercial

Stralner Fosition (For Tube Well)

Type of Pump Used Submersible

Dperational Devige Elzulric Motar

Diate of Energiration (in Case of Electric Pump)

asout:blank

hagement and Regulation Act, 2019}

Company Name

HYHY AR

Autharization Letter

B cordves
Application No.
Specimen Signature

Block

Municlpaiiiy}Corpnra

Depth of the Wall {ins
meter}

M 8 DAYAL BRICKS
ANDTILES

Dlownload

MNPRO124RCOD00G

NAGARIYA
KSH ETRA.Mainpuri

thon WA

Ma

25.00

Assambly Size(For Tube

Wall)

H.P, of the Pump

Rate of Withdraway
{m3hr.)

25/03/2023

3.00

11.00

119

L4
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6 PM about:blank

This corlficate of registration is issued on the basis of the information furmished by the applicant subject ta the sonditions siated overleal.
nditlons

1. Far the purpose of measuring and recording the quantity of ground water extracted, every sald user shall alfix water m
extragtion, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meler has been ext

is proved, The rate of extraction of ground water from the well shall nol exceed to the recorded rate from water melors,

- The District Ground Water Managemeant Council ressrves the right to stop exiraction of ground water from the well due
reasons, i the sifuation so demands.

< In case of any change of ownership of the axisting well, fresh registration has to be obtained,

- No changs of lovation, design, rate of withdrawal and pumping device in respect of the existing well of this certificale shall be inade without prior permission of
the Distret Ground Water Management Council, Any deviation in this regard shall lead to cancellation of this registration,

-In gase, any of Ihe parliculars | information fumished by the applicant in his application for issuance of this registration is found 1o be
verification at any subsequert slage, this registration is liable for cancellation,

G. Construction of piszometers and instaflation of digital water level recorders with telemetry shall be mandatory for usar. Depih

should be commensurate with that of the pumping well. The data, ehtained from digital water level
basis.

Buidelines for Installation of Plezometers and their Monitoring

eters, which record rate and quantum of
racted by the said user, until the contrary

[

1o quality hazards or any othar

e

=3

e

incorrect dunng

arsl zane tappad of piszometer
recarders shall be made availabiz (o this oifice on monthily

=

Piezomeler is u borewsl] ftubawell used only for measuring the water level by lowering

the lape/ sounder or automatic water leval Imeasuring equipment, It is
also used lo take water sample for water qualily testing whenever needsd. Genera

I guidelines for installation of piezometers are as Toliows:

o The plezomater is to be installed/constructad at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn,
The diamieter of the piezomeater should be abnut 4" 1o B".

o The depth of the piazometer should ba same es is case of the pumping well from which ground water is being abstracted. if, more than ons
piezometers are installed the second piezometar shauld monitor th

& shallow ground water regime. it will facilitate shallow as well 25 deeper ground
waler aguifer monitaring.

o Mo, of plezemisters to be constructed & Type of water level monitoring mechanism shall be ag per below tahle:

. Monitiring Mechanism
SHa Quantum of Ground water withdrawal {cumvday; No.of piszometers required
Manual DWLR with Telemetry

k| <10 1 a 0

2 11 - 50 1 1 1}

3 ] 50- 500 1 0 1

4 > 500 2 ] 2
o The measuring frequency should be monthly and accuracy of measurement should be up to cm, the repeoried moasurement should be given in maler

upto two decimal.

o

For measurement of water level sounder or aufomalic water level recorder (AWLRY/ Digital Automatic water level racarder {
system should be used for aceuracy.

The measurement of water level n
four to six hours,

o Allhe details regarding coordinates, reduced leval {

DWLR) with telemetry

plezameter ahoulg be taken, cnly after the pumping fram the surraunding tube wells has been slopped for sbout

with respect to mesn leval), depth, zone laped and assembly lowered should be provided for
bringing the piezomeisr into the Hydrograph Monitering System for Ground Water Dapartment, Uttar Pradesh
The ground water quality has to be monitered twice in a year during pre-monsoon
Quality may be got analyzad from NABL approved lab. Besides,
Departinent, Uttar Pradesh, for chemical analysis.

o APermanent display board should be installed af piezometerTube wells site for providing the location, plezamater/

tapped of piezometeritube well for standard referencing and identification,

o Any olher site specific requirement regarding safely and access for measurement may be taken ¢

8, Any olher conditian(s) that may be imposed by the Districl Ground Water Management Council.

y and far s validation,
(May/June) and post-monsoon [OctoterNovember) periods.
+ one sampla (1 1 capacity bottle) to the concerned Director, Groung Water

E

tube well number, depth and zone

ars of.

Diale 2200212024

Place:Mainpuri

This certificate is electronically gensrated and does not require digital signature

aiboub:blank
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; @ The delalis aro recelved from

:. MOTE: Tha Liberalory 320apts Lrg bossaa Eibly for c2ntom &f repom, Tne
| tanaratery, Thip ropgel 15 ntandan waly for yeie Guidence, and net lor logat

Issued o :

M/S Dayal Bricks & Tiles
MNagariya Dharau Road Mainpuri
Uttar Pradesh, India

Customer Provided Information:#

Mature of the Sample

Rated Capacity

Type of Stack /Duct

Stack Helght from Ground Level (m)
Diameter of the Stack (m)

Type of Fuel used & its Consumption

Laboratory Provided Inform ation:

Date of Sampling

Time of sampling

Tast Started On

Test Completed On

Purpose of Monitoring

Mame of the Emission Source Monltoring
Sampling Method

Stack Identification

Mormal Operating Schedule

'FARELABS

t;-as Science | Technology | Innovation

222

1 MG
Tel.:

YEST REPORT

1.0. No.

ULR Code
Report Date

Sample Receipt Date :

Account Manager
Credit Manager

i Stack Emlssions
: 20000 Bricks/Day
: Metal

1 7.6

] 8 3

: Wood & Coal

t 11-03-2024

$12:20PM

$12-03-2024

1 18-03-2024

: Te Check Pollution Load
¢ Furnace Stack

FARE LABS Private Limited

Unit -1
& L-17/3, DLF Phase-ll, IFFCO Chowk,

Road, Gurugram - 122 02, Kasvana, INDIA.
+91-124-4223207.08, 4034205 | Cell: +91-9589221727

2kl Email ; farelabs@farelabs.com | Website - www.farelabs.co.in

: ENV20240312-024-101

: TC5503 24 3 00003344 F
1 18-03-2024

12-03-2024

: BD Team 1

1 Gulab/Septesh

TC-5503

$15-11255 (P-7, P-3)& FL/SOP/ENV/D-02

: Stack attached to Furnace
i As per requirement

Sampling Duration (min) P37
Flue Gas Temparature oC 11237
Ambient Alr Temperature °C 24
Fiue Gas Velocity (m/s) 1829
Volumetric Flow Rate (Nm3/h) : 175.99
Analysis Report
i I | Specification
; i i as Per CPCB¥* |
Nsr:; ' Parameters Unit Test Results (Maximum Test Method
=1 Allowable
i i H Limit) T = .
[ Chemical Analysi R S TeT SRy
| b }Carbrm Dioxide % oy Vol, | 13.26 ‘ Na . [ Isii3zo
3| Carbon monoxide mg/Nm?3 61.89 NA ok FLISOPPENV-26.
3 Non Methane Hydrocarbons (as C) L mg/Nm3 7.42 NA i FL/SOP/GC-24 i
4 |Dxldes of Nitrogen (as NOz) mg/Nm3 193.54 TNAT | 15:11255(P-7) |
5 Oxygen % by Val. 10.74 NA T
|6 lParticulate matter mg/Nm3 243.51 250 i
7 suiphur pioxide mg/him? 21.43 TR _ISII1355 (P2)
NA- Mot Appli cam:,‘CPCBz Central Pollution Cantro! Board.
focrss 7.
Reviewe, Signatory
Paye1of t tHur, Director

ABEUI EAIE rPOE $Noutd ik CommuRcated i miting WIEAI T @y o 1vue of this ¢
RlALeAaCom.

and gényinenass f this report an TADMIL. Confomation:
! tzedaeck@laralals.com and can st 593 95YDILLIET,
on Ity own

Duipaiel,

FALLIE £aAtaNAS 10 FATE LEGL PRAIGA FRILAING GNiy 10 I 1amDte Triind ek (97 N wAGIY IS THM FEPCT ARAN ADE DR rediocuted an

o #nd for samm

w20rn Telal asdiny at FARILARE Pt Lid. w nmited to
FARE Labt |b not respons:oie for any untonfmad Tess Aepart. it \»n; have any :wu:lllﬂlﬂ'“dblt!

veited amouAl By, Th

CaILroraS Atter 15 mn Fegen the date ot ke oftestea nIP-{uv
eachnant il this repn

o

sedunsind 1o
rlnnmnu the ﬂrr'bh muxwm

¥+ FARE Laba Pvt. Ltd, docs ot Confirm abavt It and honce Cues Aot take any responsinlilny whitsoever,

150 9001:2015

150 14001:2015

*AEnd of Report

{4 150 45001:2018

ISG / IEC 27001:2013
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£ % DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH
e s |

Brick Kiln Certificate

This is to certity that SUNIL KUMAR VERMA resident of-
MAINPURI GSTN - 09AAIPV2846F1ZC is Pro prietor/Partner
BRICKS WORKS Located at District -

Gata - 82, 83 Number of Paya- 15, Brick
224750 as Total Fee inclusive of Applica
Brick kiln session 2023-202.4 by challan

DEVAMAI AGRA ROAD
of Brick kiln GOVIND
Mainpuri, Tehsi] - Mainpuri, Village - Deva M
Kiln Type- ZigZag has submitted amount

tion Fee, Regulating Fee and Palothan Soil fee for
number AKD230373413 Dated - 10/11/2023

To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for transportation and storage of Brick Earth and Palothan Soil.

As per the Application by the Owner of Brick kiln, Brick Earth digging w

ai,

ill be done from

o ol
TS ’m« H-EaTHT T A i -

PRI _ GREESH CHANDRA,
R I JAGDISH SINGH, 6569  [0.6743
3 ; MUNNA LAL

[ssuing Date : 10/11/2023

This Certiticute has been Digitally issucd. [ has be
Regulating Foe. This Certificate does not reguire any

Valid Till : 30/09/2024
en Downloaded by the applicant from Departmenta

| portal upminesupsde.govin, aler dupositing
Signature 11 validity can be checked from

portal upmines.upsde.gov.in,
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Uttar PradeshTreasury Form-209(1) - Challan for De

CHALLAN

(3reiTE T qUT UTg S I, Tovo)
Government of Uttar Pradesh

paositing Money
(To be submitted through Net-Payment]

Challan No,: AKV23004210

1 Challan Date:30/11/20232

{Assessment Year:2023-2024

Tax Period; ONETIME

E!Name of the Bank:

Slate Bank of India

{lUnique 1d:

E[Depositm- Mame:

GOVIND BRICKS WORKS

]Depositor' Address:

DEVAMAL MAINPURI

L Head Description Seriai No.|Amount (in Rs.)
085300102010000/8 W RUMIT e (B AN 5 o 1 44550.00
e Totals of the above heads = 44550.00

THE BANK REFEREN

A SUM OF Rs, 44550.00 AGAINST THE
TRANSACTION J-- ON

State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR,

(Depositor Remarks->ROYALTY FEE FOR 20 PE RCENT)

CENO. RECEIVED AFTER THE TRANSACTION IS : CPADHMMWZ2, Serol]
Date:-01/12/2025

2 HEADS MENTIONED ABQVE [ THROUIGH NET-PAYMENT
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about:blank |

G
GROUND WM‘ER QEPARTMENT

1’3:’24!‘24. 3:81 PM
o
L8

11 \,h~‘rs«:

.- It L B \'
: 4 Ministry of JaLSi’mk
. Government of Utlar Pradesh

Form 3 (A)
[See Rule 8(1)]
Certificate of Registration of User for Abstraction of Ground Water
{UIS18(1) of the Uttar Pradesh Ground Water fianagement and Regulation Act, 201 g}

Registration No.: 202401000403

Name of the Dwner SUNIL KUMAR VERMA

Comnpany Name

Enrikotey

5 GOVIND BRICKS WORKS Company Address

A WY ey

Address of the Applicant DEVAMALAGRA ROAD , MAINPUR) JUTTAR PRADESH, 205001 Application Ne,

Date of Submission 08/01/2024 " Speciman Signature
Location Particulars
[Hiatrict Tainpuri Block

Plot NoJfKhasra No, 101{1264330101000012) Municipality/Corporation

Ward No./Holding Ho,

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking  31/08/2023
of the Well
Type of Vel Tube Well/Baring

Depth of the Wil {In
meter)

Purpose of wall Commercial

Assembly Size{For Tube
Welly

Strainer Position (For Tube Well)

Tyoe of Pump Used Submerslble H.P. of the Pump

Operatlona; Device Electric Motor

Rate of Withdrawa|
[m3hr)

Date of Energization {In Case of Elaetric Pump) 05/08/2023

about:blank

;’ fl;.l:{._;‘,,f)-'[ n?)--r f t’

e, _ﬁ

DEVAMAL AGRA
ROAD, MAINPURI
UTTAR PRADESH
,20500

MNFROTZARCO0004

MAINPLIR]
No

Ma

25.00

3.00

11.00

il
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This cetificate of registration is issued on the basis of the intormation furnished by the applicant subject to the condilions sta

led overleal,
-onditions’

1. For the burpose of measuting and recordinig the quantity of ground water extracted, every sald user shall affix water meters, which record rale and quaniung of

extraction, at outlet of puniping devices and it shall be presumed that tha quaniity recorded by the meter has been exiracted by the said usger, until the contrary
is provad. The rate of extraction of ground water from the wall shall not exceed to the recordad rate from water meters.
2. The District Ground Water Managemant Council reserves the ri

ight to stop extraction of ground waler from the well due to qualily h,
raasons, if the siluation se demands.
3. In case of any change of ownership of the existing well, fresh registration has o be obtained.
4, No change of location, deslgn, rate of wilhdrawal and pumping device in respect of the existing wall of this certificate shall be
the District Ground Water Management Council. Any deviation in this regard shail Jead to cancellation of this registration,

5. In case. any of the particulars 1 information furnished by the appllcant In his application for issuance of this registration is lound 1o be incorract during
verification al any suhsequent slage, this registration (s liable for cancallation,

8. Consiruction of piezometers and installation of digital water level recorders with te

should be commensurate with that of the pumping well. The data, obtain
basis,

7. Buidellnes for Installati of Piezometers and their Monitoring

Plezomater is a borewel] ftubewell used only for measuring the water l2vel by lowerin
also used to take water sample for water quality testing whenever needed. General g

azarids or any other

nade without prior permission of

lermetry shall be mandalory for user. Depth aind zona tapped of piezomater
ed from digital water level racorders shall be made available to this office on monthiy

g the tape/ sounder or automatic water level measuring equipment It is
uidelines for installation of piezometers are as foliows;

a The piezometer s to be installsdiconstructed st the minimurn of 50 m distance from the
The diameter of the piezomater should be about 4" 1o 6",

= The depth of the piezometer should be same as is case of the
piezometers are installed the second piezometer should manit
water aquifer monitoring.

pumping well through which ground water Is befng withdrawn,

pumping well front which ground water is being abstractad, If, mere than one

or the shallow ground water ragime. It will faclitate shaliow as well as deeper ground

Mo. uf piezometers to be canstructed & Type of water lave! manltoring mechanism shall be as per below table:

Monltinng Mechanism
S.No Quantum of Ground waler withdrawa! {cumiday) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 1 -50 2 1 1 0
3 50- 500 1 ] 1
4 > 500 2 0 2
o The measuring frequency should be monthly and ac

For measturement of water lovel sounder or automatlc water level recorder {AWLR
system should be used for accuracy.

o The measurement of water level in piczometar should bs taken, only aftar
four lo six hours,

J Digital Automatic water level racardor {DWELR) with telematry

ihe pumping from the surrounding tube wells has bean stopped for about

o

Altthe dstails regarding coordinates, reduced level (with
bringing he piszometer into the Hydrograph Monitoring
The grotnd water quality has to be monitored twice In a
Quslity may be got analyzed from NABL approved lab,
Department, Ultar Pradesh, for chemical analysis.

s A Parmanent display board should be installed at piezometerTube welis site for

lapped of pigzometerftube wall for slandard referancing and identification.

e Any olther site specific requirement regarding safety and access for measurement may be taken cars of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council,

respecl lo mean level), depii, zone taped and assembly loweared should be provided for
System for Ground Water Department, Utlar Pradesh, and for its validation,

year during pre-monscon {Mayllune) and post-monsnon {OctoberiNovember) periods.
Basldes. one sample (1 )t capacity botile) to the concerned Director, Ground Water

]

providing the location, piezometer/ tibe vell number, depth and zone

Date :22/02/2024

Place:Mainpuri

This certificate is electronically generated and does not require digital signature

about:blank -




issued 1o :

M/s Govind Brick Works
Devamai Agra Road Mainpuri

Uttar Pradesh, India

Customer Provi ormation:#

Mature of the Sarmple
Rated Capaclty
Type of Stack JDuct

FARELABS

Science | Technology | Innovation

; %
e dep iy Lk

I

TERRE I

228 I

.

FARE LABS Private Limited

Unit - 1

L-17/3, DLF Phase-it FFCO Chewk,

M.C. Road, Gurugram - 122 002, Haryana, IMDIA,

Tel. : +91-124-4223207.08, 4024205 1 Cell: +91-9509221027
Email - farelabs @fareiabs.com |

TEST REPORT

J.0. No, P ENV20240312-023-100
ULR Code : TC5303 22 3 00003343
Report Date 1 18-03-2024

Sample Receipt Date : 12-03-2024

Account Manager : BD Team 1

Credit Manager + Gulab/Septesh

Website : www farelabs co in

: Btack Emissions
: 22000 Bricks/Day

L Meatal
Stack Height from Ground Level {m) L £ RS o
Riameter of the Stack {rm) 10,1 ._',:‘;{ --.“ﬁ.,%‘\
TyPe Of Fugl used & its Consumption : Woed & Coal ;g‘i ‘?: 3
Laboratory Provided Information: _ \s:%& /E‘;ﬂ
Date of Sampling 1i-03-2024 Rl
Tune of sampling 10115 M ‘,’“?‘“\’ﬂl
Test Startes On : 12-03-2024 Fe-s503
Test Completed Gn P 18-03.20724

Prrpose of Monitoring

Name of the Emission Source M
Sampling Methaod

Stack Idenufication

Formal Doer ¢ Schedule
Samphng Durgtion {rmin)

Flue Gas Temperature °¢
Amblent Alr Temperature b i
Flue Gas velocily {mys})
Volumetric Flow Rate (Nm3/h)

Sulphur Dioside

IR R i STV
licatle; *CPCB= Central Pollution Control Board,

/ ! ‘
Ravigw'gg* Bf;

! HGTE: The s, ageny
+ ARSI, YL ipoant i antgaden

ARt ARS% FEDYAR Hhuud £4 2o
¢ATE AR o 10l rhpees ar y

Filelar yaur guitinge, ang

i

TRE ASR0ALEL Ty e tanreas 1r G-

Ted 1% meitng witmin 7 gavs o1 i,
£ ol i

1 To Check Pelivtion Load
P Furnace Stack
0 15-13255 (p-7, P-3)& FL/SOP/ENY/D-02
. Stack artached o Furnace
L AS per requirement
137
1 127.4
.o
B.33
8 Sk
Analysis Repa

onitoring

t | Specification

i | as Per CPCR> |
Test Results | (Maximum

| Allowable

Test Method

o

vy Vol,

. Pageiofl

R ARWIL CRRLNAY o U Lot repmit (15 TET TN
LI PLARRELY, LI Ml )
we SH ey eqnery Torad ke

¥ Ve SAREI Leiiad nd tar gng Wiy py
nagfa 138 BT SRTaL, Samutes wiil by SHrzed after 15 ¢,
@, e

TLARS Fur 1, S Y arigie 8 amEWel 2ty The

raagn 1 #08 cne gy
o ®5The databs nen renalven fe

e MR

.1 150 9001:2015

e G rtanter 0n s gun eelponaisy

M- FERE Lot ik ABE rerpensit:  Hetenhe v Tl Baseet, I viu mae any FamElan kTR IAIL PG e ding thp

PLURRRTE Coaia femd ge pmips

Tiry. FARE Latia Pud, 1. doer Aot Sopliim ALEUL I and Nence duea not take dny respaeplbiing whatsnnve,.

e ‘EnE{Bngpcrt“"T:H e e S s

4 150 450012018
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e-mail- rofirozabad@uppeh,com
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_ UTTAR:_PR?"&I-}ESH POLLUTION CONTROL BOARD
- Building. No'TC-12V Vibhuti Khiand, Gomti Nagar, Lucknow-226010
I'hmle20522-2?20823.272{!8'31, Fux':ﬁszz-z'rzumq' Emnil: info@upgch.lwm, Website: www.nppeb.cam

' CONSENT ORDER

: - RefNo.- Dated : 24/12/2020

i 107994/UPPCB{Firozabad(LAB)/CTO water/M A

i © INPURI2020 .

s! Fol g

Shri MAMTA VERMA

i M/s SHIV ENT BHATTA

f ‘Gata no. 140, Ghitauli, Tehsil- Mainpuei, Distt- Mainpuri-205001 MAINPURI.20500]

i MAINPUR] i

i

i Sl ; . .

._' . Sub: . Consent under Section. 23/26 of The Wiiter (Prevention and control of Pollution) Act, 1974

4 : {as amended) for discharge of effiuent to M/s, SHIV ENT BHATTA

Reference Application No 19885411 : ; Dated :24/12/2020

' L. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
_Pollution) Act, 1974 as amended. (here.in after referred s the aef ) Mis, SHIV ENT BHATTA i
hereby authorized by the baiird- fordischarge of their industrial effluent generated through ETP for
inigation/river through. drain and-disposal of domestic effluent through septic tant/souk piv subject to
#generitl and special conditions meritloned'in the snnexare Jinrefrence 1o their foresaid application

2. Thisconsént.is valid for the period from 20/10/2020 to.31/07/202) .

3. Inspite of the condlitions und provisions nientionad i this consent order UP Pollution Contro! Board
reserves its right and powers to reconsider/amend any or all conditions under seetion 27(2) of the
Water (Previntion and Conitrot of Pollution) Acl, 1974 as amended . :

This consent is being issued with the permission of compelent authority .

i Fot and.on behalf of U.L, Pollution Control Board
; \,I ; il Digitally signec!

i . ) g 'b’ L 1 2 § ‘:
i : ManQJ_IKznf;nOJ REGIONAL OFFICER,
i o ol FIROZABAD
_ K_Umar 2020.12.24
@ - Enclosed ; As above : AR

(sondition of consent):

B Copyto: 1. CEQ 4, U.P,POLLUTION CONTROL BOARD, LUCKNOW

:sfj S0 2. Apar Mukhya Adhikari, Jila Panchyat Mano J Digitaly s
by 3. Asst. Comm., Commercial Tax Beparr:n_c'm gﬁ’;‘;’{;‘;;‘j{
i : 4. Dist. Mines Officer, Mining ' KU M ar ssoisosossy

:" = REGIONAL OFFICER,
g o 5 FIROZABAD

S S )
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u.p. POLLUTIGE.’CONTROL_ BOARD, LUCKNOW

£ :
! Annexbre to Consent issued to M/s.SHIY ENT BUATTA vide

Cansent Qrder No. 9885411/ Water Dated ; 24/12/2020

CONDITIONS OF CONSENT

D

This consent is valid only for the approved production capacity of BRICKS APPROX - 22000
o INT/DAY. ;
2 The quantity of maximum daily efflu

e

ent diseharge should not be more than the following :

8
#
i
i
i
o
i
o

S

" Effluent Dise

harge Details

. S.Mo

Kind of Effulant

Maximum dally
discharge. KL/day

Treatment facility and
discharge point

| . Domaestic. 1 Septic Tank
£ Arrangement should be made Tor collection of water used tn process and domestic efflvent
' separately in elosed water supply Systém. The treated domestic and industrial effluent if discharge
“ outside the premises, if mests at the end of final discharge point, arrangement should be mude for
_measurement of effluent and for collecting its sumple, Excepl the effluent informed in the
application for consent no other etfluent should enter in the said arrangements tar collection of
effluent. 1t should also be ensured that domestic effluent should not be discharged in sworm waier

drain . +
4(z) The domestic effluent should be treated in treatment plant so that the should be in conformity with

the following norms dated treated effluent .

Domestic Etfulant

N Parameter
1. = Total Suspended Solids
e N BOD
5 < : -
4

Staundard
100 mall
30 malL
250 mafL
. . Cil & Grease 10 gl
5 __Quaniity of Discharge 1.0 KLD i

4(b), The industrial effluent should be treared in-treatment plant so that the treated efftuent should be in
conformity with the following norms, .

s

0.

CcoD_

Industriyl Efulant

S.No : : Parnmeter Standard

1| Quaniityof Discharge ZERO _

5. . Effluent generated in all the processes, bleed water, cooling effluent.and the ¢ffluent generated from
washing of floor and equipments ei¢ should be treated before its disposul willi treated industrial
“effluent so that it should be according to the norms prescribed under The Environment (Frotection)
Act, 1986 or otherwise mandatory .

i i

Wl 1

e 4 i . % :

é & 6. The othér pollutant for which norms have nol been prescribed, {he same should not be more than the
?5/5' norms prescritied for-the water used in manufacturing process of the industry .

"‘l 7. The method for collécting industrial and domestic cffluent and its analysis should be as per legal
i [ndian standards.ang its subsequent amendments/standards prescribed under The Environment
ﬁ:i (Protection) Act; 1986, : ) .

TH i i i ¥ e . _— - g

5: 8., The trented domestic and industrial elfluent be mixed (as per the provisions of Condition No. 2) and
il disposed of on one disposal point. This common effluent disposal point should have arrangement for
3 flow meter/V Notch for measuring effluent and its log book bemaintained .

9. The Unit will file the renewal ﬂpf)li&:ﬂﬁon at leust 2 months prior 1o the expiry of this Order.

Specific Conditions:
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GENERAL CONDITION.

1. The industry shall apply for renewal of consent at least 2 months, before expiry of consent.

2. This consent is valid only for products and quantity mentioned above,

3. The Industry shall provide water pollution control system as per condition EP act 1986 and rule
made their under from time to time environmental clearance.

4. The Industry shall provide water pollution conirol system as per condition EP act 1986 and nule
made their under from tife to time enviconmental clearance.

5, The board reserved 15 rights to very all or any of the condition in the consent if due to technology
improvement or otherwise such variation (including the change of any conirol equipment, other
whole or in part is necessury.

6. The Industry shall bring minimum 33% of availuble open land under green coverage/plantation,
Brick Kiln shall.ensure adéquate plantation and green belt within the premises.

7. The industry shall achieved the national ambient air quality standards prescribed by govt. of India
notification duted 16.11.2009 as amended und Brick Kiln shall be vperated in such a manner that
ambient air quality should not be adversely affected,

8. The Applicant shall mointained gnod house keeping.

9. Industry shall obtain prior. spproval before making wny modification in product/process/fuel/plant
machinery. Failing which consent would be deemed voidBrick Kiln shall abide by directions given
by Hon'ble Supreme Court, High Court, National Green Tribunals, Central Pollution Contro] Board
and Uttar Pradesh Pollution Control Beard for proieetion and safeguard of snvironmenl from time to
time. :

10. Brick kiln is directed to fully comply the conditions mention in environments) clearance issued
by Distt Level Environment jmpact Assessment Authority (DEIAA).

H g I'. Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke, filter
g : press-cake. and other wastes like plastic, rubber, Jeather cutting etc. shall not be us=d as fuel,

i 12, Brick kiln shall provide permission to this office jssued by Zila Punchayat and Mining

q Department within thyee month from dute of issue of this consent 1o operate.

13. The brick kiln must-ensure full compliance of prescribed emission standards as notified by
Ministry of Environment and forest, Government of India via serial no. 74 of Schedule-1 in
notification no. GSR S43(E) dated 22.07.2009 issved under Environment ( Protection) Rules, 1986,
lg.ag'bebrick kiln should complythe notificarion issued under the Envivonment (Protection) Act.,
1986. - ;

15. Compliance report of this consent order must be sent to this oflice within two months,

16. Consent is granted subject to submission of analysis report of emission samples by the industy
from boerd's lab/lab uppraved by board, within a period of one month viz-a-viz achigvement

T .

O N

e

fi standurd. _

B 17. Ash content should be used for low lying land filling in 4 seientific manner. .
i 18. The Brick Kiln on conversion of natural draft 1o induced drult Brick Kilns (with reetangular kiln
8 shape and zig-zag brick satting) in seasion. - i

i 19. The:Brick Kiln shall submit required documents like thai Environment Clearance cersificate,

“ Latest Balance Sheet which is certified by Chartered Avenuntant (C.A.) within one month.

SPECIFIC CONDITIONS-:
I. Your Industry is sittated within Out'of TTZ area. Indusuy will have to comply the orders of
Hon'bie High Court, NGT, CPCB, MOEF- .and-order/directions of government, State Board issued
time to time. Othenwise this consent will revoke if industry found in non compliance respect of the
consent conditions during the sudden inspection made by the Board’s Officers.
! 2. The Industry shall have separate druivage system along with treatment facilities. No sewage
! effluent or storm water shall be mixed with industrial effTuent, Industry shall also provide weatmen:
faciliry (STP) for Sewage Treatmeat generated from manufacturing process.
3. Brick Kiln is established/operated Khasra No. 140, Ghitauli, Post-Sagoni, Tehsil-Mainpuri,
District- Mainpuri, " '
4, The industry shall follow up their statements as mentioned in the Affidavit otherwise issued
censent will be revdked, '

SrezaTasa

Sz

1ssued with the permission of competent authority

% For and on behali of U.0. Pollutinn Control Board .
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Emnil: info@uppeb.com, Website: www.uppehcam

CONSENT ORDER

Ref No. - 107993/UPPCBI/Firozahad(LABYCTO i MAINPURY/2020 Dated : 24/12/2020

Shri MAMTA VERMA.
-Mis SHIV ENT BHATTA
Gaty no: 140, Ghiwuli, Tebsil- Mainpuri, Distt- Mainpuri-205001 ,MAINPURL205001

MAINPUR]

: Sob ‘Consent under-section 21/22 of e Ajr (Preveation and control of Pollutien) Act, 1981 (ns amended)

to M/s. SHIVENT BHATTA

Dated : 24/12/2020

1. With reference to the :_lppi_it:gttfon'-fqi' consent for emission of air pollutants from the plunt of /s
SHIV ENT BHATTA. under Air Act 1981, Ut iy being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions
This consent is valid for the period from 20/10/2020 to 31/07/2021 .
3. inspite'of t_i}e;;:gr_:@it'io’ri_s'.ang_l-_prgvisioﬁé_}uenti'oued. in this consent order UP Pollution Control Buard
-reserves-its right-and powers to reconsider/amend any or all. conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 ay amended.
This consent is being issued with the permission of competent autherity .

Lo

For and on behalf of U.P. Pollutian Control Board

Manoj oswlyseed  REGIONAL OFFICER,
J o lar] s FIROZABAD
Ku IMar o2 +os30
Enclosed i As ubove
(condition of consent):

Copyto; L. CEO 4, U.P. POLLUTION.CONTROL BOARD. LUCKNOW

- 2. AparMukhys Adhikari, Jile Panchyat ' Mano J Digitally sigicl
* 3. Asst. Comm,, Commetcial Tux Department : kel

4. Dist, Mines Officer, Mining ol Ku Mar roaeassosse

REGIONAL OFTICER,
FIROZABAD




3(a)

3(b)

3(e)

3P

U.P. Pollution Control Board

Dated . 2471272020

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of BRICKS APPROX - 22000
INT/DAY. L

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process / fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be'more than the emission norms for the
stacks. : i

Air Polluiion Source Details.

Air Pollution Source Details

S.No Afr Polution | Type of Fuel Stuck Ne. Parameters | Height

Source g . -

1 SETTLING WwWOoOOD & 1 Particulate |As Per Norms

CHAMBER COAL Matter -

2 SETTLING | "WOOD & 1 Sulphur  |As Per Norms
CHAMBER COAL Dioxide

3 - SETTLING WOO0D & 1 Oxides of |As Per Norms

CHAMBER COAL : Nitrogen ]

The emissions by various stacks into the environment should be as per the norms of the Board |
Emisslon Quality Details Detail

8.No ' Stack No Purnmeter Standard
il v gl Pariculate Matter As Per Norms
2 o oo Sulphur Dioxide As Per Norrms
3 T el o Oxidas of Nitrogen As Per Norms
4 4 ‘Quantity of Emission As Per Norms

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise inandatory .

The equipment for air pollution control systern and monitoring .as proposed by the industry and
approved by the Board should be installed in their premises itself

The maditication or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution contro] system and mai
quantity of pullutants should be in accordance with the st
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the novms of the Beard/MOET
& CClor otherwise mandatory .

The unif should submit the stack emissions monitaring report within one month from issvance of
consent order-along with the pointwise compliance report of the consent order . Further quarterly
‘monitering-report should be submitied .

ntenance be done in such a way that the .
andards prescribed by the Board/MoEF &

‘T'he Unit will file the renewal application at least 2 monthis prior to the expiry of this Order.
-Specific Conditions: '
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GENERAL CONDITION. 5 L/‘

.1 The industry shall apply for renewal of consent ar least 2 months, before. ex piry of consent.
2. This consent i valid only for products,and quantity menlioned abave,
3. The industry shall encores the pollution control system or its parts after expiry of its expected life
as define as manufucture so as16 encore commplinnce of standards and safety of operation their of,
4. The applicant shall provide water. pollution control system as per condition EP act 1986 and rule
inade their under from time to time envirohmental clesrance,
5. The bodrd reserved is rights 1o very all or any of Lhe condition in the consent if due 1o technology
improvement or otherwlse sitch variation (Including the change of any control equipment, other
whole or in part is necessary, : ;
6. The applicant shall bring minimum 33% of available open Lind under green coverage/plantation.
Brick Kiﬁz shioll ensure adequate plantation and green belt within the premises, L
7. The industry shall achieved the national ambient air quality standards prescribed by govt, of India
notification duted 16.11.2009 us smended und Bri ck Kiln shall be operated in such 4 manner that
umbieht air quality should not be udversely affected, .
8. The Applicant shall maintained good houst keeping.
9. Industry shall obiain prior spproval befare making any modification in product/process/fuel/plant
maeh'iue?{-.f‘,ai ling which consent would be deemed voidBrick Kiln shall abide by direetions given
by Hon'ble Supreme Court, Iigh Court, National Green Tribunals, Central Pollution Control Board
und Uttar Pradesh Pollution Conirol Board for protection and safoguard of environment from tine to
timme. :
10. Brick kiln is directed to fully comply the conditions mentioi i environmental clearance issuad
by Distt Level Enyironment impact Assessment Author ty (DEIAA).
V1. Brick kiln shall not use hazardous waste like spen: organic solvent, oily residue. pet coke, filier
press cake, and other wastes like plastic, rubber, leather culting ete. shall not be used as fiiel,
12. Brick kiln shall provide permisgion to this ofGee issued by ZilaPanchayat and Mining Department
within three month from date of issue of'this consent (o operale,
13. The brick kiln must ensure Tull compliance of prescribed emission standards as notified by
Ministry of Envitonment and forest. Government of India via serial no, 74 of Schedule-T in

notification no. GSR 543(E) dated 22.07.2009 issued under Environment (Protection) Rules, 1986,

14 The brick kiln should. comply the notificution issued under the Environment (Protection) Acr,
1986.

15. Compliance report of tiis consent grder must be sent to this office within two months,

L6. Consent is granted subjeet to- submission of ana lysis report of emission samples by the indusiry
from board’s- lab/lab approved by board, within a period of one nonth viz-a-viz achievement
standard.

17. Ash content should be used for low lying land [illing in a seientific manaer,

18. The Brick Kilii on conversion of natural draft to induced drafl Brick Kilns (with vectan eulay kiln
shape and zij-zag brick setting) in seasion, )

19. The Brick Kiln shall submit required-documenis Jike that En vironment Clearance certificaie,
Latest Balance Sheetwhich'is cerfificd by Charlered Accountant (C.A.) within one wionth.
SPECIFIC CONDITIONS:: L -

L. Your Industry is situated oyt of TTZ area. Industry will bave to comply the orders of Hon'hle

1espect of the consent conditions during the sudden inspection made by the Board’s Gfficers,

2. Brick Kiln is established/operated Khasm No, 140, Ghitauli, Post-Sagoni, Tehsil-Muain puri,
District- Mainpuri.

3. The Industey shall have separate drainage system along with treatment Facilities, No sewage
effluent or storm water-shal] be mixed with industrial effluent, Industry shall also provide treatment
facility (STP) for Sewage Treatment generated from Toanufactiring process,

- Issued with the permission of competest autﬁurity.

For und an behalf of U.P, Pollution Control Bonrd .

+ Digitally signed
Man Oj: byunojkumar REGIONAL OFFICER,
Date: _ :
Ku-ma [ 2020124 FIROZABAD

19:04:47 40530
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Application No.- 3 12323240043

"o d wired Mdmmey gav vy @ﬁ“ﬂ ;_

PIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH W%

Brick Kiln Certificate

This is to certify that MAMTA VERMA resident of- ETAWAH ROAD VILLAGE
GHITOLI MAINPURI GSTN - 09AAIPV2844H1ZA is Proprietor/Partner of Brick kiin
SHIV ENT BHATTA Located at District - Mainpuri, Tehsi] - Mainpuri, Village - Ghitoli,
Gata - 140 Number of Paya- 15, Brick Kiln T ype- ZigZag has submitted amount ¥ 224750 as
Total Fee inclusive of Application Fee, Regulating Fee and Palothan Soil fee for Brick kiln
session 2023-2024 by challan number AKD230376291 Dated - 16/11/2023

To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for transportation and storage of Brick Earth and Palothan Soil.
As per the Application by the Owner of Brick kiln, Brick Earth digging will be done from

|

Mainpur [Mainpur

: : Sagauni SUKFHRAN]
|

?’Ia’“‘“”‘ ?’[a“““” Ghitoli SURENDRA SINGH
______ | e

Issuing Date : 16/11/2023 Valid Till : 30/09/2024

This Certificate has been Digially issued. 1t has been Downloaded by the applicant from Depadmental hertal wpmines,upsde. gov.in. after depositing
Regulating Fee This Centilicate toes not requine any Signature, [t's validity can be eheeked from portal upminesupsde. gov.in,
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: Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
(To be submitted through Net-Payment]
Challan No.: axvz3og4zion Challan Date:30/11/2623
Assessment Year: 2623-2024 Tax Period: ONETIME
iName of the Bank: State Bank of India
1|Uﬂique Id:
Depositor Name: ISHIV ENT BHATTA
fiDepositor Address: ] ETAWAH ROAD GHITAULY MATNPURT |
t
i tead Description Serial No.|Amount {in Rs.)
085300102010000[@F RaPTa Yot foial SR e Teth 1 44550.00)
o ol N Totals of the above heads = 44550.0
il A SUM OF Rs. 44550.00 AGAINST THE HEADS MENTIONED ABOVE [ THROUGH NET-PAYMEN] !
TRANSACTION }-- ON State Bank of Indin HAS BEEN DEPOSITED BY THE DEPOSITOR, i

{Depositor Remarks->ROYALTY FEF FOR 20 PERCENT) '

[THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPADHMMQA2, Seroll Dise:-01/1 2/20231

v s ki o i
MRENIE
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Registration No.. 202401000209

Name of the Qwner MAMTA VERMA

Company Name
At w5y

M8 SHIV EnT BHATTA

Addrass of the Appilcant GHITOLL, KARHAL ROAD MAINPUR,

Date of Submission 080172024

Location Particulars
District Mainpuri
Plot Mo.iKhasra Nao. 140
Ward No.Holding Ho,

Particular of the Proposed Wej and Pumping Device

Date of Cunstmcﬂonfsmkmg 1500512023
of the Wef|
Type of Well Tube ‘.r‘ufeih‘Bu:ing

Furpose of well Commercial

Strainer Position {For Tuhu Wall)
Type of Pump Used Submersible

Qperational Devies Electric idotor

Date of Energization (in Case of Electrip Pump)

Ltblank

Sk Shalai

ament of Uttar Pradesh

Form 3 (A) e
[See Rule 8(1)]

Company Address
HHT By
Appileation Ko,

Specimen Slgnature

Block

Municipality!cnmoraiicn

Depth of the Well {In
meter)

Assembly Size(For Tupe
Well)

H.P. of the Pump

Rate of Withdraway
{m?hr,)

14/07/2023

GHITOLI KARMHAL
ROAD | MAINPUR;
UTTAR PRADESH, »

AR 24RCON00S

MAINPURY
No

Na

2600

300

10.00
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This certificate of registr

ation is issued on the basis of the information fumished oy the applicant subject to the condi
andltions

lions stated overlesf,

1. For the pumese of measuring and recording the quantity of g 25, wWhich record rate and Quanturs of
extraction, at outlet of burmping devices and it shall be presu

med that the quantity recorded by the meter has been extractad by the said user, until the contrary
is proved. The rate of extrastion of ground water from the well shall not exceed lo the recorded rate from water metears

ouncil reserves the right to stop extraction of grou

round water exlracted, every said user shall affix water et

nd water from the well dus to quality hazards or any oltier

reasons, if the situation so demands.
3. In case of any change of ownership of the existing wall, fresh registralion has to be obtained,
4. Mo change of location, design, rate of withdrawal and pumping devics in respect of the existin

i prior parmission of
the Distries Ground Water Management Council,

ished by he applicant in his apulication for issuance of this registration is found {o be incorreet during
verification &l any subsequsnt stage, this registration is liable for cancellation.
8. Construction of piezometers

s and installation of digital water level record
should be commensurate
basis.

with that of the puinping well. The data, obtai
7. Guidelines for | llation of Pj ters and their Monitoring
lof Installation of Piezoma

ers with telemetry shall be mandatory for user. Gepth and zone tapped of piezomeler
ned from digital water level recorders shall be made available (o this office on monthly

Piezometer is a barewell Aubewsll used onj

v for measuring the water ley
also used 1o take water s

&l by lowering the tape/ sounder or automatic w
amnie for water duality testing whenever nsede

aler iovel messuring equipment, It is
d. General guidelines for Installation of piszome

l2rs are as foliows:

@

The piezomeler is to be installed/canstrugted at the ninimum of 50 m distance from the pumping well through which ground water is
The diameter of the piezometer should be ebout 4" 1o §”.
= The depth of the piezometer should be sane as is case

piezomelers are installed the secend piszometer should
water aquifer monitoring.

belng withdrawn,

of the pumping well from which ground watar is being abs

slracted, If, more than ane
moniior the shallow ground waler regime. It will facilitate shallow as wall as deeper ground

= Mo, of plezometers o he constructed & Type of water level menitoring mechanism shall be as per below table:

S.No

r Moniliring Mechanism
Quantum of Ground water withdrawal ({cum/day) No.of piezometers required
Manusi DWLR with Telemetry
1 <10 0 | 1}
2 11-50 ‘ 1 1 0
3 50- 600 1 0 i
4 = 500 2 n 2
o The measuring frequancy should be monthly and accuracy of measurament should be up to em. the reparted measuramant should he given in maeter
upto two decimal,
o For rneastremsent of water level sounder or automatic waler level recorder (AWLRY Digital Automatic water level recordar (WL R} with telemetiry
system should be used for accuracy.
o The messurement of water level in

plezometer should be laken, only after the pumping fram the surraunding
four to six hours,

All the details regarding coordinates, reduced laval {with respect o mean levet), depth, zone taped and assembly lowerad should be provided for
biinging the piezometer into the H 3 i o Water Department, Uttar Pradesh, and for its valigation.
The ground water quality has to be monitored twice in 2 year durng pre-monsoon {Mayﬂune) and post-monzoon [Dstoberﬁ‘-ioumnbar} periods
Quality may be got analyzed from NARL approved |ab, Besidas, one sample {1 Il capacity botlle) to the concermed Director, Ground Water
Deparment, Uttar Fradesh, for chemiical analysis,
o APermansn| display boa
tepped of piezometeritub
@ Any other site specific re
8. Any other condition(s) that may

{ube wells has been stopped for about

3

a

rd should be Instafied at Plezometen Tube welis
e well for standard referencing and idantification

quirement regarding safety and aceess for measurement may be taken care of,
be imposed by the Distriet Ground Water Management Ceunci,

site far providing the leeation, plezometer! 1y

be weil numbar, dapih and zone

Dale 12200212024

Place:Mainpuri

This certificate is electronically generated and does not require digital signature

‘about:brank
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IEST REPORTY

Issued to - J.0. No, ; ENV20240312-£}23~099
M/S Shiv ENT Bhatta ULR Code : TC5503 24 3 40003342 ¢
Ghitoli Karha| Road Mainpuri Report Date : 18-03-20z4

Uttar Pradesh, India

Sample Receipt Date . 12-03-2024
Account Manager CBD Team 1
Credit Manager 2 Gurab/Sepresh

Q_Hﬁi?_ﬂle.t_f?ﬂz!jﬂ_eﬂ Information:#

Nature of the Sam ple
Rateg Capacity
Type of Stack /Ouct

- Stack Emissions
P 22000 Bricks/ Day

Metal
Siack'h’elgnt from Ground Level (m} 173
Dlameter of the Stack {m) 101

Type of Fupl used & its Consumption
L.@mm.awiqmnﬁmma ion:
Date or Sampiing

Time of satnpling

P Wood & Coal

¢ 11-03-2024

P 11:30 AM ), ey
Test Starter On 1 12-03-2024 Te-sss
Tast Complated on : 18-02-2024 ;

Purpose of Monitoring : To Check Pollution Load

Name of the Emission Source Menitoring Furnace Stack

Sampling Mathne 118-112585 (P-7, p-3)& FLJSOP}EMWD-(!}?
Stack Identification P Steck attazned e Firnace

tinrmat Opg-.—atin;; Schegule T AS per FRQuiramant
Sampling Huration iming 3g

Flue Gas Temperaiurg o

11358
Ambient A Temperature o0 L2
Flue Gas Velocity (mys) 1842
Velumetric Flow Rate (Nm3/h)y +173.46

Analvsis Heport

i Specification

i - as Par Cpcgs

Unit | Test Resuits (Maximum Test Method |

| Allowabie | ]
{

i
!
1

% by Val,
mg/Nm2 ]

e

£5.47
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Photo Gallery of M/s Dayal Brick and Tiles Village Nagariya, Post Dharau,
District Mainpuri, U.P.

e T A :
Photo-1: Stack monitoring facility at M/s Dayal
Brick and Tiles

s
2
2
=
3

Photo-2: Unpaved internal roads within the premise
of M/s Dayal Brick and Tiles

f

Photo-4: Tank for water sprinkling at M/s Dayal
Brick and Tiles
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Photo-5: Fuel Storage at M/s Dayal Brick and Tiles

|

TR s 2 &
s

S g a—

K ops Map Camera

, India
atta, Badi Nagriya, Mainpurni, Uttar Pradesh 206001, India

Google

Photo-6:Flow ete at bore-well in M/s Dayal Brick
and Tiles




252

Photo Gallery of M/s Govind Brick Works, Village Devamai, District
Mainpuri, U.P.

Google ¥ 18/03/24 03:49 PM GMT +05:30 J cle g e ]
Photo-7: Stack monitoring facility at M/s Govind Photo-8: Unpaved internal roads within the premise
Brick Works of M/s Govind Brick Works

| {
i\l
! ;
5 & 8 E =
o ’ g N,
. Py P = ”;‘ . <~
3y Lot 2295
T89S
iy e evation: 1625643 m
i s
' D o | b 1 |
Photo-9: Plantation at M/s Govind Brick Works Photo-10: Tank for water sprinkling at M/s Govind

Brick Works
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Phbto-12: .95 Flow meter at bore-well in M/s
Govind Brick Works
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Photo Gallery of M/s Shiv Ent Bhatta, Village Ghitauli, District Mainpuri,
U.P.

Tne 1803202
ek

Photo-13: Stack monitoring facility at M/s Shiv Ent | Photo-14: Unpaved internal roads within the premise
Bhatta of M/s Shiv Ent Bhatta

o 2 » e o e .
Photo-15: Plantation at M/s Shiv Ent Bhatta Photo-16: Tank for water sprinkling at M/s Shiv Ent
Bhatta




255

Google

Ghitoli, Uttar Pradesh, India
Road, Ghitoll, Uttar Pradesh 206247, India

18/03] GMT +05:30

Photo-18-:- Flow metefat bore-well in M/s Shiv Ent

Bhatta




